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y "CENTRAL ADMINISTRATIVE TRIBUNAL
™~ PRINCIPAL BENCH
- NEW DELHI .

0.A, No.2136/96

Monday, this the 15th d ay of December, 4996,

HON'BLE MR, JUSTICE CHETTUR SANKARAN NAIR, CHAIRMAN

HON'BLE MR. S.P. BISWAS, MEMBER (A)

N : Sadhu Ram,

s/o Santu,

R/o Q.No0.233,

Railway Quarters,

feerut Cantt, - escApplicant

.(By Sh. Surat Singh, Advocate)
=iersus=

1. General Manager,
Northern Railway,
Baroda House,

New Delhi,

2. Chief Engineer,
- Bat Welding Plant,
Northern Railuway,
Mesrut ‘Cantt. (UP),

3a Executive'Ehginear,,
Bat Welding Plant
Meerut Cantt, (UPS.

4. Superintendent,
Bat Welding Plant,
Meerut Cantt,

5. Kailzsh, S/o Budha,
H.SQKOD. Grindet‘ Gr_o II,

Bat Welding Plant, :
fleerut Cantt. e o+ Regspondents

(By sh. D.S. Mahendru, Advocate)

The application having been heard on 16.12.1996 ,
the Tribunal on the same day delivered the following:-

ORDER

o T T

CHETTUR SANKARAN NAIR, CHAIRMAN ..

; ‘ ‘ ' Applicant sesks a directien te consider his case

fer regularisatisn and promotion, For the same relief,
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he has mnade am@exuraé B and C rEpreesntatiéns before third
respondsnt, Standing c@ansél’suhmits that the maﬁhsr will

be sxamined in detall and appropriste @rdaﬁa.p@aaede Ue
perait applicant to make a comprehsnsive repressntation
before third respendent sndorsing a cepy to learned counsel
for respendents within three weeks from teday, IF this is
dons, third respondent shall pass a speaking order en the

said repressntation uithin thres moaths of the date gf raceipﬁ
of thes same setiing eut the ressons fer the cenclusion

reaghed,

Uith the aforesaid dir@@&i@ﬂ@Q ve disposec of

the original epplicatisn, No casts,

- Dated, the 16th day of Dscember, 1998,
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B, B E§@£§ ' (Chettuyr Sanksran Nair (3
Mamber {A} Chairman ©»

Jev/




